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ALLAHABAD THIS THE 28th DAY OF NOVEMBER, 2007

gpN'BLE MR . SHAILENDRA PANDEY, MEMBER-A

Jokhan Mishra, g/o late Sri Ganpat Mishra, R/O
village Jigna Mishra, pP.O. Bhatni, Tehsil galilpur,
pargana gsalilpur, Majhori, pistrict Deoria.

................. ﬁpplicant
(BY Advocate shri M.K. Upadhayay]
v ERS U S
ik gnion of India through Chairman, Railway Board,
Rail Bhawan, New Delhi.
20 General Manager, NER, Headquarters Gorakhpul;,
pDistrict Gorakhpur.
3N DRM, NER, varanasi pivision, pistrict varanasi.

I

D.R.M, Lucknow Division, Hazratganl, Lucknow .

............... Respondents

(By advocate: Cy i ePL NG Rai)

oRDER

The applicant's counsel states that the
applicant retired on e ale)e and that he has vide
hi's representation dated 29.11.2003 requested the -
respondents to pay the various amounts;, which are
due oL under the relevant rulesﬂjéﬁ;s not
received any response. The respondents are directed
to examine the representation of the applicant dated
29.11.2003 under the extant rules and authorize any
paymenﬁsthat are still due to him and also finally

[z®
settle the representation through &€ speakind
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'?%hig
‘te:mé of the above directioﬁﬁf‘%“j:

erdai':.

be informed about the diﬁi@ﬁﬁﬁiﬂ"":ﬁa

28 With this, the O0.A. stands disposed of

order as to costs.
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